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60 of 1976,

1 of 1956.

THE STANDARDS OF WEIGHTS AND MEAbURES ’
(AMENDMENT) ACGT, 1986

No. 75 oF ;98"6

[25th Dece'nmer 1986.%

An Act to a,mend the Standar ds of Welghts and Measuro» Act, 1976'

 Be it ,enacted by Parliament -in- the Thlrty—seventh Yea- of the'3
" Republic of India as follows"—é I .

, 1. (1) This Act may be called the Standards o.f Welghts and Measures '
-(Amendment) Act, 1986. :

_ (2) It shall come 1nto force on such datel as the Central Government .
»may, by notlﬁcatxon in the Official Gazette, appoint. '

2. In section 72 of the Standards’ of- Weldhts and Measures Act 1976,

for clause (a) the following clause shall be subst1tuted namely: —

‘(@) no court shall take cognizance of an - offence pumshab'le
under this Act except upon a complamt in wr1t1ng, made by~

) the D1rector
(i) any other authorised officer;

(iit) any person aggrieved; or

(iv) a recogmsed consumer association whether the person :

aggrleved is a member of such assoc1at1on or not,.

' Ea:planatzon ~For the purposes of this clause “rec0gmsed conisumer

assaciation” means a- voluntary corsumer association registered under
the Compames Act, 1956 or any. other law for the time bemg in force

1 1-7’—1987 vide Not\ﬁgatmn No, G.S R. 616(E), dated 1-7-1987 Ga7ette of India Extra_
oxdmary, Part 1T, Sectuon 3(:) _ ‘ o ,
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